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Ho Ho—7 /TAH—01,/2017—7435(S)—9RI WA & 31Je8s—166 (3) & SEF Ua

il &1 GART HRa gY fd8R & roaured -9 SBD (Standard Bidding Document) @1 Contract
Clause-25 &1 fA=falRad gRT Io0a & 99 YaRE & [Af @ w9 & gforenfid axd 8 —

"Contract Clause-25 Settlement of Disputes and Arbitration—

The Settlement of Disputes and Arbitration shall be done in accordance with the

Provisions made in Bihar Public Works Contracts Disputes Arbitration Tribunal Act, 2008."
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The 14" August 2019
do Yo—7 /- a¥9—01 / 2017—7435(S)—In exercise of the powers conferred under Article 166

(3) of the constitution of India, the Governor of Bihar is pleased to Substitute Contract Clause-25 of
State SBD (Standard Bidding Document) by the following with effect from the date of its
publication in the official gazette :-

"Contract Clause-25 Settlement of Disputes and Arbitration-

The Settlement of Disputes and Arbitration shall be done in accordance with the
Provisions made in Bihar Public Works Contracts Disputes Arbitration Tribunal Act, 2008."

By Order of the Governor of Bihar,
RATNESH KUMAR,
Additional Secretary to the Government.
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